Training Manual

How to log in to www.manupatra.com

Logging on

e Go to www.manupatra.com
e Enter your Sign In and Password and click on Login.

Sign In Password GoTo

Important Instructions Regarding Password

e We request you to keep your password Confidential and not share it with anyone. Sharing of password
violates Clause No. 3.5 of Terms and Conditions.

e Password is compulsorily required to be changed every 120 days.

e In case you face any issue regarding password change, kindly send mail to support@manupatra.com

How to get started - Top Bar

P

SIGN OFF My Home | Manu Search | Legal Search | Citation Search | Assisted Search | Re.,ults | Doc | Search

Ar‘alvtlc: | Session List | My Saved Docs | My Notepad | Manu Cite | Manage Ssarch
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1. Manu Search —Word and phrase search interface provides flexibility of Simple, Boolean and
Proximity Search.

2. Legal Search — Field Search interface allows you to search for Judgments on Act, Case Note,
Appellant/ Respondent/Judge Name, Date Subject, Sub-Subject and Citation.

3. Citation Search — Allows you to search case laws/Judgments through Citation of various Journals.

4. Assisted Search — User needs to simply input the Query in box of choice [5 options to select from]
and get to their Relevant Results.

5. Results — Shows you the list of last search results. (If you click once on any search interface the last
search results cannot be viewed.)

6. Doc — Takes you to the last document viewed.

7. Search History — Shows the list of last 20 searches done by you. Select from the list and view the
search results instead of typing your query again.

8. Analytics is graphical analysis of judgments through search Analytics/Judge Analytics.

0 Judge Analytics gives the analytics of judgments written by the Hon'’ble judges of Supreme
Court& Delhi High Court (other courts coming soon).

0 Search Analytics is traditional case law research with visualization, which shows the
relationship between the cases

9. Session List —is valid only for the duration of current session. Add documents to session list for
further action of Email, Print and Save. Once you sign off the session list ceases to exist.

10. My Saved Docs — View the saved documents, these can be saved in different folders. Password
security can be enabled on selective folders.

11. My Notepad — To create notes for different documents and add to your list for future viewing.

12. Manu Cite — A gear like icon is shown beside every manu id mentioned/linked in a document, manu
cite when clicked displays the number of times the judgment has been cited in other judgments. The
treatment of the subject case in other cases is also depicted. Manu Cite when clicked from the top bar
displays a sorted view of all the manu ids mentioned in the selected judgment along with their cited
count and treatment in other cases.




13. Manage Search - To access your saved searches, Click on Manage Search, you can view all saved
searches and click on the search to open/edit/delete/set alert.
14. Sign Off — To sign off from site, always use the Sign Off button.

Table of Content

Table of Content [TOC], which lists the Databases. Headings may be collapsed or expanded individually by
clicking on the + and - icons.

Show TOC/Hide TOC — This Toggle button displays or hides the Table of Content [TOC]

e Show TOC displays the table of content.

e Hide TOC collapses the table of content. To have more space for reading the document (on the right
frame) hide the TOC.

-.-,-"H ide TOC ] _.!-_ } Show /Hide
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Supreme Court

High Courts and Other Courts
Tribunals and Commissions
International Database
Business Policy

Corporate Law and Taxation

Motifications and Circulars

Central
= state
Bare Acts {Statutes]) / Rules and Regulations

) central

= [ pare acts {Statutes)

# L Rules and Regulations
State

Bills, Drafts, Ordinances, Reports, Stamp Dubty, etc.

Committiese Reports
L Cowrt Feas
[ court Forms
) court Rules
= Draft Agreements / Deeds etc.
Pending Bills / Ordinances
= L gills in Parliament
I Table of Contents

e 1 ordinances

I'Stamp Duty
0 Suit valuation
Forms

) sStatutory Forms
Miscellaneous
e-Books
Articles
Manupatra Journals Digital Edition

Legal Taxonomy



My home Page

Welcome Shyom Jee Sudhakar Today 13 Mar, 2018
Your last login was on: 13 Mar 2018; 3:42
PM
|
MY HOME PROFILE VALUE ADDS
* Manu Clip * View Profile * G5T Rate Finder
| » Training Session * Change Password ® G5T Important Dates
* Desktop Alert Plus New * My Preferences * RERA Ready Reckoner
* Feadback * Manage Search
|
NOTIFICATION COMPARE PROVISIONS MORE
| * Purchased Documents * Constitution of different countries = Dictionary
| * Messages * 2 Acts ! [Central - Central] : [State: = Maxims
Central] : [State: State] & Court Calendar
® Law 35 on present date and date of » Cause List
inception ® Case Status
Search

Manu Search

This interface gives you the single search box experience and assists you to search for key words, phrases,
multiple phrases and more. You can perform Boolean search using Manu Search.

Simply type in your query and the search engine uses back end algorithms to give results based on relevancy.
The results can be sorted on Decision Date; Title; Court Name and Relevance.

Proximity Search: Near each other Auto: 31?3“'185' for AND, then
search is proximity search. This OR and if nothing found shows
searches for the query terms within 20 results for AND or OR

Search in Results: Refine your| | ords of each other. The occurrence
search by searchingonlyinresults. | | oy he ordered or unordered.

C}, Live in Relationg SEARCH m
o | Jeuo-r| searcd &

O All Documents ¥ Search in Results @ Near Each Other v Synonym | Taxonomy e Save/Set Alert

Sort By | Relevance

[/

Did you mean: In case of wrong spellings in your
keywords, Manupatra will try and suggest you Check the Synonyms box under the search
the best matching word and the suggestion will query box to include results for synonyms
be presented as a link with corrected spellings. relatingtoyour search query.




Selection of Database

All Documents

o v | search [

O All Documents @ Search in Results ® Near Each Other B symoym B Taxanomy 0

Sort By | Reisvance v

I Toggle View

e By default the search is done on ‘All documents’. All documents means the entire Manupatra
database.

Check the box

]

¥"Supreme Court
L) High Courts and Other Courts

! Tribunals and Commissions

[ 1nternational Database

| Business Policy

& Corporate Law and Taxation

[ Notifications and Circulars

[l Bare Acts (Statutes) / Rules and Ret

|| gills, Drafts, Ordinances, Reports, S| Reports, Drafts,

B EEHE BB BB E B

| Forms
@ [ Miscellaneous
B [ e-Books
@ [ Academic e-Books
L articles
@ Manupatra Journals Digital Edition

e If you wish to restrict your search to any database(s), check the box next to relevant database(s).

e ‘Alldocuments’ button cannot be unchecked. But if you select a database(s) the search will be done on
selected database(s).

Matches the words in your search with the words contained in the database.

It does not search for exact matches only. It checks for alternate spellings. If you check the ‘Synonym’
box, it automatically searches for synonyms.

Does not search for very common words (eg. of, to, the).

Is not case sensitive. (It searches for either upper case or lower-case letters.)

Every search box supports “terms and connectors” functionality.

For using AND and OR select from the drop down menu. If you enter words without using connectors
or selecting And / Or, Manupatra will try and look for documents that match all the words and will
display them and if none is found, it will look for documents that match any of the keywords. This is
‘Auto’ default option.

Legal Search

The case laws in Manupatra are divided into fields. Each field contains a specific information (e.g.,
appellant/respondent name, judges name, equivalent citation, subject, judge name, citation, acts, rules, order
etc). Legal search allows you to search on a specific field or a combination of fields.



Advance Search

Please select "TOC" for selecting multiple domains, while searching.
This interface will assist you in your search for judgments.

e Select the combination of court/year you want to search in from the table of contents.
e You can search using multiple fields.

O Advance Search ® indian Citation ® International Citation

results for your query

(summary) of the judgment.

Search for judgments under = Advance
an Act or specific section,
article, rule, order of an Act,——>— ActiStatute [ Type atieast 3 characters | [ Section | [ | AddMors |
You can run simultaneous AppellantRespondent | ]
search on 2 Acts. Name of Judge: enables search
Judges [Type stiesst 3 ehameters = G
onthe Hon'ble judges name
Names of parties: Search on CaseNote ( |
the name of appellant or Subject [ - select Subject - v Search in Case Note: restrict
respondent to get unique Sub Subject [ ) Cawe_v] | Your search to the case note
( J

Subject Category Type alleast 3 characters (only SC cases)
Z : D
Subject: cases are classified g 'on O Range  ® Date: Search on date [ range of
under 50 subjects of law by T T— date [/ before / on/ after
our editors. This can be S specificdate
combined with sub-subject Relevant Section [ Type atleast 3 characlers | [ section |
(phrase or key words

pertaining tothe query)

Field Search

The case laws in Manupatra are divided into fields. Each field contains a specific type of information (e.g.,
Appellant/ Respondent name, Judges name, Subject, Sub-Subject). You may restrict a search to one or more
fields. Adding a field restriction to your search is useful when searching for specific cases by name, and for
searching for documents from a specific year, judge or court.

Miscellaneous Search

This will assist you in viewing case laws by refining/ restricting the search results to bench pronouncing them
OR viewing selected important case laws in form of Judgments under Act/ Statute (Digest)



Act Statute Type atieast 3 characters [ Section '] m 1

Appeliant/Respondent |

Judges: (Type stenst 3 charscirs {

CaseNote ( ]

Subject [ - Setect Subsect — v)

Sub Subject [ JL*""’ -J
Subject Category [ Type efieast 3 cheracters (only 5G cases) |

bate on DRanga ¥

1
Relevant Section | Type atieast 3 cnaracters N EEER | | J

ek

» Case Law Search by Case Number

» Case Law by Selecting Bench

» Judgments under Act! Statute (Digest)

= Case Law Search by Case Number

Select court from the drop-down under — “Select Court”;
Enter case number in the textbox under - "Enter Case Number”;
Select date of decision from the drop-downs under — “Select Date of Decision”;

Select Court: [ Supreme Court A ]
Enter Cass Number (2g: 20/2010): [ ]
J

Selzct Date of Decision (Qptional) [

- 23

= Case Law by Selecting Bench

Select bench from the drop-down under — “Select Bench” i.e. Single bench/Division
Bench/ Three Judge Bench or Bench of Five or more judges ;

Select Court from the drop-down under — “Select Court”;

Select Subject from the drop-down under — *Select Subject”;

AND/OR

‘You may enter name of judge in full or part

Select Bench: Single Bench v | Select Court — Select Court— ¥
Select Subject: | — All Subjects — v | Enter Judge Nams: [:]

- Judgments under Act/ Statute {Digest)

This will enable you to view all such case laws available in the database having reference of
statutory provisions of statutes as selected by you.

How to view case laws:

 Look for the Act either by:
« Choosing from the option given as most frequently & commonly used also in abbreviated
form, which will take you to the act drop-down; or
* Typing in initial three characters of the act you wish fo look for;
» Select act from the drop-down enlisting Act(s) available;
» Select the statutory provision under which you wish to view case laws and click search;

Select Act:
) cPC (CODE OF CIVIL PROCEDURE, 1908) CreC (CODE OF CRIMINAL PROCEDURE, 1973)
) IPC (INDIAN PENAL CODE (45 of 1860)) TTACT (INCOME TAX ACT, 1961)

O 1acr (INFORMATION TECHNOLOGY ACT, 2000) IDACT (INDUSTRIAL DISPUTES ACT, 1947)

OR
Pleaze type atleast three initizl characters of the act you wish to look for




Act Search

Found under the TAB Legal Search
You can do Free Text search or search on Act number and title

e Select Act Search Radio Button

e Typing at least 3 characters of the Act name drop down will list the related acts, making the selection
easier for you.
Select the Act name from the drop down menu
You may either search for query terms or select one of the options of Annex, Annexure, Appendix,
Chapter, Order, Part, Schedule, Section.

e Click on search.

You can view the selected act by clicking on the icon View Selected Act

Example: In the following example we have searched for Section 2 of the Narcotic Drugs and Psychotropic
Substances (Amendment) Act

Search within Acts

® Advance Search ® Indian Citation ® International Citation O Act Search @ Rule Search @ Direct Tax Search

O Act Search ® Scarch By Act Number

* Central i State ii International

Tvpe atleast first 3 characters to List

Act Name in the dropdown

Select an Act [ MARCOTIC DRUGS AND PSVCHOT v |  List all Acts
Enter the Text to Search [ I SEehan ‘.] [2 ] _(v-.ew Selected Act)

1 INARCOTIC DRUGS AND PSYCHOTROPIC SUBSTANCES (AMENDMENT) ACT, 2001 -Sectien2-Amendment of section 1

Search by Act Number
Select the Search by Act No. radio button.

e Enter Act Number
e Select exact match or containing all
e Search

In first example we have selected Exact Match

Search By Act Number

® Advance Search @ Indian Citation ® International Citation O Act Search ® Direct Tax Search

® Act Search © search By Act Number

Enter Act number in the textbox here under

Enter Act Number (=g: 20!2010]:[ 5/2010 ] ® Eyvzet Mateh | Contzining All

Select State: [ Andnra Pradesh v

Act Description

IANDHE{.& PRADESH SPORTS AUTHORITIES (AMENDMENT) ACT, 2010 I5 of 2010




In second example we have selected Containing All

Search By Act Number

® Advance Search ® Indian Citation @ International Citation O Act Search ® Direct Tax Search

® Act Search © Search By Act Number

Enter Act number in the textbox here under

Enter Act Number (eg: 20!2010):[ 512010 ] ) Exact Match '"® Containing All
Select State: | central v

Act Description Act No.
PAYMENT OF GRATUITY (AMENDMENT) ACT, 2010 [REPEALED 15 of 2010
ESSENTIAL COMMODITIES (AMENDMENT) ACT, 2010 [REPEALED] 35 of 2010
FOREIGN TRADE (DEVELOPMENT AND REGULATION) AMENDMENT ACT, 2010 [REPEALED] 25 of 2010

Clicking on the result displays the Index of the Act.

In the Act Search the user has an option to search Order & Rule in combination as well. e.g. CPC order 7
Rule 11.

e Type 3 characters of the Act CPC, Code of Civil Procedure.
e Select the Act name from the drop down menu.

e In the provision select Order No. 7, a rule box will appear next to the text Box, enter rule no in that &
click on search.

Search within Acts

® Advance Search @ Indian Citation ' International Citation O Actsearch @ Rule Search @ Direct Tax Search

O Act Search @ Search By Act Number

Type atleast first 3 characters to List
Azt Mame in the dropdown

Select an Act

[ cooE oF civiL PROCEDURE, 1908 v | List 2l Acts

Enter the Text to Search ( I Order ,] @ ] Rule No: C} (\.-'u_-  Selected Act)

EL CODE OF CIVIL PROCEDURE, 1908{Centraig = L Dolail o 2 loios
) : B st - Soagle Chome: - O =
B hittpa 'W\').\:.Hﬂﬂu[!ilfa“iﬂ-ﬂ' X L=aTiL
Rude 31 - B Sig0 - -
=)
[Judgments]

CODE OF CIVIL PROCEDURE, 1908

Order WIT Rule 11 - Rejaction af plaint

11. Rejection of plaint
The piaint shail be rejected in the following capes:--
{a] where It does not dischose 2 cause of action;

{b} whare the relief claimed is undervalusd, and the plaintiff. on
being required by the Court to cerract the valuation within 3 time

o be fused by the Court, fails to do so)

c} where the relief claimed is properly valued but the plaint is

written upon paper insufficiantly stamped, and the plaintiff, on

Baing required by the Court 1o supply the raquisie stamp-paper
-

b - o o, oo




Rule Search
Similar to Act search, rule search can also be done by selecting the rule in Drop Down.

Search within Rules

® Advance Search @ Indian Citation @ International Citation  ® Act Search  © Rule Search @ Direct Tax Search

Type atleast first 3 characters to List [ cent :|
Rule Nama in the dropdown

Select Rule | BHOPaL MEMORIAL BOSPTAL ANt v | RS ETRGS
Enter the Text to Search I _” Rula » | No [1 |

1 | BHOPAL MEMORIAL MOSPITAL AND RESEARCH CENTRE [CLINICAL FSYCHOLOGIST! GROUP ‘A’ POST, RECRUITMENT RILES, 2018-Rulel-Short title and commencement |

Direct Tax Search

Similar to Advance search in Legal Search, you can search case laws of Direct taxes using Various
Parameters like Appellant/Respondent, Judges name, Subject, Sub Subject, Subject Category, Date.

Direct Tax Search

® Advance Search ® Indian Citation @ International Citation ® Act Search @ Rule Search  © Direct Tax Search

Direct Tax Search

Act/ Statute [T},rpe atleast 3 characters ] [ Section ¥ ] [ ] Add More J

Appellant/Respondent [ ]

Judges [T!,rpe atleast 3 characters ]

CaseNote [ ]

Subject [ Direct Texation v ]

Sub Subject ( ][ Auo v]

Subject Category [T‘,rpe aflesst 3 characters {only SC cases) ]

Date

> ' On Rangs *
[ 2

Asst. Year [:] ! [:] (Flease Enter AY £.g. 2007-2008)
Rel. Section [ - Select -- v ] Section
(

)

Please select "TOC" for selecting multiple domains, while searching.

Disposition

This interface will assist you in your search for judgments.
* Select the combination of court/year you want to search in from the table of contents_* You can search using multiple fields.

Citation Search

Manupatra has a powerful and exhaustive Citation search. While specifying all components of the citation,

gets you unique result, inputting partial information of a citation also gets you results, which helps you identify
the relevant document.

Click on Legal Search to access Citation Search.
Select from Indian Citation, International Citation




Citation Search

® Select publisher with any combination to view results.

® Advance Search O 1tndian Citation [ International Citation ® Act Search ® pule Search ® pirect Tax Search

I
A r ]

Publisher [ AlRiAlishabad) '_] e F'uiallsh_er_s drop down

&l India Reporter menu listing about 250+
Enter Year [2en | #——ry print publications.
Volume Number [ ]

When you select a publication, the
[ ] - system automatically lists the years,

——| Volume Mo, page nas valid for the
publication and available in the
Manupatra system.

Page Number

S om W e

Court Names drop
Court [ Allahabad High Cowt (UP V| — down menu

?Joumal Tﬂi:?s_a_l.uck_lmk Ei-'ii;iﬁe_fmi_fofm of the

| Ti { ; -
demenal Ty |abbreviations used for various publications, thus
helping you 2ero down on whatyou are looking for.
Manu Cltation Publisher Cltation Judgment Title ! Result of the search J

Sty o ol Vank et Kishes Res snd Ors. v Unien of indis (U0 &g Ors: (1230082010

| MANUDERTROTD AR 2011 Dl | =

DELHE) e . 1
- - ¥ Wrs, Saraspathy Sendarara) vs, Authorsed Officer and Assatend Gignersl Manoger, Shate |Nﬂ court defined thus
MM THOES 2010 AR 2011 Mad 1 -3 p O R AT N
! [ {Bank of india (18.08 2000 MADIHC) o . result is for across all courts
MAHUABREOn] AN 01 AT ¥ Ti::gll";u Jan Jabi s Manch and Ors. ve. Sisle of UP, and Ors { 16.082010 - iwith AIR 2011 PBEE 5
. -~ L

Hirahish Kaur 80 Ors, va The Fisng i Comnuassionar, Reveros and Sagreary 1o

MANUPHRIBOD D AR 011 PEH Y
| aariilaaiiing (Gosmment and Cva. (15,07 2010 - PHHG|

Select International citation to search for cases from US, UK, Srilanka, Bangladesh and Pakistan.

Assisted Search

e This search enables the Manu search more precise without Double quotes, AND, OR, Proximity
parameter.

e So you can frame your query and typed the query in the desired search field it will bring result
accordingly, all the search field are connected with AND operator by default means, it will only bring
result from documents if the all query parameters are found in a document.

e E.g. Child custody alimony when searched as a phrase gives you 28 results; when searched in
proximity of 2 words of each other gives 334 results.



Afl of these words & Symarym

S

Eactly trus phrase | ¢hild custony abmary AND  Ssarcn ems
Mone of thase woeds  Search feem
Thess words | Search fems Proximity Wishin | Select T
You hava saarched for;  EXACT PHRASE 1 child custody alimany Sort By | Aelevanze .

1-10 of 78 Results,

wnd by Cocgle Translatel

Salect Language ¥ | R

3
|
i: . e =) 42 to session fist
E 4 euthe appellants wish b sdvertise, or it could repscnably be » grest deal more, dépending on such vanables a5 child custody,
alimony, sppoM, or B0y Dropeny Settement. Secause ingal services can ranely, if aven be “standerdized,” and......
L]
E & B R B —
Yeary |2, HINDU L8 Al of s word, * Spromm
_ | U Aoy ol mase wercs. & T
Court T | maintensny Exachy Bis phvase . Seaech B AND  Sazch lism
EQmBayY (1) Hiore of Mese words Searcs faer
Sl iy
These words ¢ Rid cusiody aimeny Froommity Wil |2 words ¥
You have ssarched for: | WITH IN 2 WORDS child custody alimeny Sort By  fewance L]
a e
= M E o = e -
I o 1- Bules Belating to The Civil Protedure Code - Anptndin C ) g 2 prvmon Ept
E o woekEEEen of wutt, BhE Fudi Shall bE cRSAEed (R8s dffenent Bracks. Trkek & My meludd iudi for mabntensnce, dame ind
’ chibd custody and utation nghte. grant of Ieters of pdminitraben wnd sutcetnen ceriisate and smpe..
Tasn
. 13- HMUSLIM LAW - 2013 0 & oo pewmon Ear
|.._ — ~— | UM AW Furgen Ahmad 1 INTRODUCTION R, KRISWMA [YER J in ke famous jodioment, Tusd v Swarrommes 1 had
Couwrt || bserves tha when fedaal clenmitted oF Demiming SEUEE bt MEny: Ba2 Makimmed of Tas i ATaBik, MANERM Sigtemd
wevitrble. .
SUPRENE COURT OF DDA (13} "
ALLAMABAD (5]
i =

Near Each Other Option

Near each other search is proximity search. This searches for the query terms within 20 words of each other.
User does not need to frame the query, but simply check the near each other box.

Croeasn—— ————— [vo] sewnon [t

@ all pocuments @ Search in Results O Near Each Other Ysynonym M mxonomy 6 Save/Set Alert

You have searched for: child ¥ custody # Sort By | Relevance A

% bl Eah ol mﬁnn 1-10 of 45987 ﬂl:!llh!

* Check the box to do proximity
i search | Select Language ¥ | Powered by Google Translate
Graph degicts how b resuks Al ;
glhiercsdivrtinrtnviasbndiil | - See all BMa g
] :x @ [0 Addiosession list
g :x ...... sentenced to over 2 years' custody pericd. The general...in the UK s (i) juveniles under 18 years, especially...duty is to
& o produce the juvenile before the Soard.. retain gpre-trizl custody over the juvenile. 4. Under no circumatancss, ...
. [=]
£ 2| cusdinmenuperacase)
2. Re-Juvenile-in-Conflict with law (JCL) vs. State of Orisss (06.03.2014 - ORTHC) @ [ Add o session list
r - irrees 106.03.2014 Appellants: Ra-Juvenile-in-Confiict with law [JCL) Vs...Penal Code 1880, (IPC) - Section 511 ; Juvenile Justice
LI {care And Protection OF Children) Act, 2000 - Sechion 17 |, Juvenile......

SUPREME COURT OF INDIA (990)
ALLAHABAD (1635)




Search Results

Timeline
Toggle View

See All Manu Instant
Sort search results by Relevance,
Date, Title, Court

Shaw/Hide TOC: Hide Select the information you

TOC when viewing :I
results for more space L4

|Save search results for future reference

Search Tips

Select Court|

want to view in results display

o |
ot Alll Documents @ Search in Resuts @ Mear Each Ot er G synonym B taxacomy (0)  Suve Search

Refine your Search |
I

N O, child custody

quary. Saluct from

Article Search | Sort By Aseane

k=
@ O 4dd o session lst
5 000 [28.03.2014 - SC}
£ el wsentEnced 10 ever 2 years' custody period, The general...n the UK is (i) juveniles under 18 vears, especially.duty is &9
g o produce the juvenile before the Baard...retain pre-trisl custody over the Juvenile. 4, Under no circumstances. ...
L
L fu n Man, f1d=]
i B E E B
Years 2. Re-Juvenile-in-Conflict with lawe {3CL) vs. State of Orissn (06,03.2014 - ORTHC) A 1o sessian st
_Filter Results By 06.03.2012 Appellants: Re-Juvenile-in-Conflict with low (JCL) V.. Penal Code 1850, (19C] - Section 11]: Juvenile Justice
T v | | lcare &nd Protection OFf Children) Act, 2000 - Section 17, Juvenile. ...
ou
SUPREME COURT OF IND1A (848) »
ALLAHEBAD {3204 ‘E
+ |3 Amit Das vs . State of Bihar [ 09, 05 . 2000 - SC ) ) Add to session st
e . D) Add to session iist
......Chapter IV deals with definguent juveniles. Provisjons contained In Sechons|.to 26 provifie for bhil and custody of
Aceused (769) Juvenile accused of 5 badable or nan-bailable. takingfesrz of the care and custddy of & juvdnile dufng invesbgatsn,
Act (1219) QU Yisac s
Subject Y
Admimstrative law {21)
Click on title to view Manu Instant
ph
Filters the results sorted the full text of
according to court, subject Authority time line check I
H etc, drastically improving
your search time and results. Open doc in new window
| save doc for current session list |
[ ]

Filters: Filters on manupatra give you the ability to quickly focus on the documents that are most
important to you. Using filters, you can narrow a search result list by jurisdiction key words, judges
name, acts referred etc. When you run a search query, the results are automatically clustered under
various heads such as Court, Document Type, Subject, Judge, Ministry, Period etc. making navigation
easy for the user.
Sort and re-sort resultsYou can Sort and re-sort results on Relevance, decision date, title of case
and court name.
Add to Session List allows to save documents for the current session to view, print or email directly
from the session list
Display results provides you with options to choose to view your result with Excerpts and Case Note
Timeline: Timeline Graph gives a pictorial depiction of the results, giving a quick preview of how the
search results are spread across various years.
Toggle view: Toggle view provides for viewing hit list and document in same pane, thus making
browsing easier and faster.
View document in new window allows ease in browsing by allowing you to open documents in different
windows.
Save Search allows you to save your searches for future reference. You can give the search result a
name by which you may recognize the search at a future date.

0 You can MANAGE the saved searches by selecting the search you want to run from the list

0 You can delete or rename the selected search
Search in results allows unlimited nesting option. You may narrow down the results by searching only
in the results. Check the search in results button, input your query in the search box and click on
Refine
Authority Check provides for an interactive timeline which identifies later-citing cases. It makes it easy
to pick out the best cases from a large collection of results by displaying cases in an intuitive graphical
format. Vertical Axis displays list of Courts and the Horizontal Axis displays year range in which case
has been further cited.

0 By rolling and holding mouse over a bubble, one can view extract of the case and no. of times

it has been cited in future.
o0 Citation Summary shows how many times case has been cited, in total and separately in
Supreme Court and High Courts respectively



Overruled

? Overruled Flag indicates that the subject case law has been overruled.

Manu Instant

This gives a quick bird’s eye view on editorial enhancements The user can read essential fields like Case Note
(based on which a user may decide to read the full text), cases referred with appropriate context of reference,

equivalent citations etc.

e To see Manu Instant take the mouse over the results, a blue colour double arrow icon will appear .
Click on the icon to see the value adds instantly.

To close Manu Instant click on the cross button appearing on the left side of Manu Instant window.
One can also take a print of the details as available in the Manu Instant window.

Graph depicts how your search resubs are
spread over the years
2300
e
2 1500
3 1000
<1
o S0
o
o = = = =
: B 2 & g
Years
-
Court

SUPREME COURT OF INDIA (992)
ALLAHABAD (1635)

Period

@ 2010 and Above (17213)
[@ Between 2000 and 2009 (9097)

1. Subramanian Swamy and Ors. vs. Raju Thr. Member Juvenile Just
28.03.2014 - SC)

..... sentenced to over 2 yesrs' custody period. The general..

.inthe UK is
produce the juvenile before the Board...retain pre-trial custody[ﬁthe

Cited in Manupsirs(26+)

{
|Gick here to view Manutnstth
2. Re-Juvenile-in-Conflict 06.03.7

..... 06.03.2014 Appellants: Re-Juvenile-in-Conflict with law (JCL) Vs...Pe
{care And Protection OF Children) Act, 2000 - Section 17 , Juvenile......

[Seiect Lanauate ¥ | Pawsrs by Gosole Transiate |
e N ManulInstant

1. Subramanian Swamy and Ors. vs. Raj
Juvenile Justice Board and Ors. (28.03.2014 - 5C)

MANU/SC/D248/2014
Decision Date: 28.03.2014

Subject: Criminal

3. Naisul Khatun vs . State of Assam and Ors . ( 24 . 08 . 2010 - GUH

..... also undeniable fact that juvenile remained in custody for almost six
was unocbjectionable its...10-10-2007, the date of custody of the juvenile
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Query Definition

This feature helps the user to see the definiton of the query words [/ phrases.

To see the Query Definition, you can move the mouse on the symbol §Which is appearing next to search
A popup will appear with the dictionary meaning.

x|
Pleasa do rot use AND [/ OB in O all Bocuments. '® Search in Results ® Near Each Other % synonym B Taonomy 0 Save Sesrch/Set Alest
the query. Select from the
dropdewn o

Sort By [Reievance v

You have searched for: Ch-ld(ilg _imﬂis i!

Pq{noun :
o 1. detention, detainment, hold, custody -- a state of being confined (usually for 5 short bme): “his detention
was politically motivated”; “the pnisoner is on hold®; “he is in the custody of police” 1-10 of 46100 Results

2. custody - holding by the police; “the suspect is in custody”
M 3. hands, custody - {with "in') guardianship over; in divorce cases it is the right to house and care forang  pelect Language ¥ | Powsred by Go'gle Transiate

discipling & child; "ry fate isin your hands™; "too fmuch: power in the président’s hands™; "your guests are now 3 — =
in my custody”; "the mother was awarded custody of the children” ! ‘See All B Manulnstant
Spoad overthe years |
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2 2 (28.03.2014 - SC)
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g g producs the juvenile before the Board...retain pre-trial custody over the juvenile. 4. Under no circumstances......
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2. Re-l ile-in-Conflict with law (JGL) ve, State of Orissy (06,03.2014 - QRIHC) @ O Add to session list

| | s 06.02.2014 Appellants: Re-Juvenile-in-Conflict with law (JCL) vs.. Penal Code 1850, (IFC) - Section 511 ; Juvenile Justice
=l {zare And Frotecton OF Children) Act, 2000 - Section 17, Juvenile......

SUPREME COURT OF INDIA ($02)

List of Refine words who used the same Query

When you do Manu search, below text will appear with search term and there is an icon (E) next to it, so
once you click on that icon It will give you list of refine words used by other people who did the same query.
You may refine your search from the list appearing. This feature is only available in Manu Search.

People who searched for Child Custody also refined their search with @

N Y] e e |

© all Documents @ Search in Results @ Near Each Other % synonym B Taxonomy @ Save Search/Set Alert

child ¥ custody 9 Sort By |Relevance v

You have searched for:

X 1-10 of 46100 Results
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Manage Search Option
To access your saved searches, go to Manage Search on My Home page.

SIGN OFF My Home | Manu Search | Legal Search | Citation Search | Assisted Search | Results | Doc | Search History
% Analytics | Session List | My Saved Docs | My Notepad | Manu Cite | Manage Search

E
Welcome Today 19 Aug, 2019

Your last login was on: 19 Aug 2019; 12:51

PM
MY HOME PROFILE VALUE ADDS
* Search Keyword * View Profiie * (5T Rate Finder
* Manu Clip * Change Password ® G5T Important Dates
* Training Session s My Preferences * RERA Ready Reckoner
= Desktop Alert Plus New » | Manage Search
* Feedback
® Sticky Note
NOTIFICATION COMPARE PROVISIONS MORE
* Purchased Documents + Constitution of different countries s Dictionary
* Messages s 2 Acts: [Central - Central] : [State: * Maxims
Central] : [State: State] » Court Calendar
* |aw as on present date and date of ® Causelist
inrentinn ® Casp Status

Click on Manage Search, you can view all the searches saved.
Select the search you want to run from the list

Saved Searches/Set Search Alert

Search Name Emails for Alernt Actions

1 s | | {
" 2 | magms | I 2® | 0O
[ 2 |aencer | oravgzere | orawgaoe | 1 r | 2@ | O
R T O o] ] 2@ O
| s |basic 03.un2018 | 0SJun2088 | 1 | - O

Select court option in Legal Search

While doing search on advance search in legal search, You can select courts to search in only Indian Courts or
International Courts by making a selection from the Table of Contents. By default (court filter is unchecked) it
will show results from both Indian and International Courts.

® SIGN OFF | My Home | Manu Search | Legal Search | Citation Search | Assisted Search | Results | Doc | Search History
[Z{ manupatra

7| | Ansivtics | Session List | My Saved Docs | My Notepad | Manu Cite | Manage Search

& L Manupatra

® | Supreme Court Legal Search
® [ High Courts and Other Court
O Advance Search @ Indian Citation @ International Citation ~ @ ActSearch @ Rule Search  ® Direct Tax Search
® [7 Tribunals and Commissions
@ [ International Database = Advance Search
® [ Businesshholicy
@ [ corporatq Law and Taxation | INDIA v | Actl Statute [ Type atleast 3 cnaracters | [ Section -] [ | Add More )
Select Courts from here to Appellant/Respondent [ )
search within the Judges [Tvpe atieast 3 characters )
specific courts
CaseNote ( )
el Subject [ = Setect Subject - v
® [ Academic e-Books Sub Subject [ J[aua v)
[ articles Subject Category [Type atieast 3 characters (only SC cases) |
|2 Legsl Taxonomy Date &
& on Range )
2
] =
| INDIA v | Relevant Section [ Type atieast 3 characters | [seston < | ]

Relevant act /section search on legal search is available if the Judgment is
based on the act and the act is mentioned in the Judgment.




Session List

This Allows you to add documents to your Session list. Valid only for current session duration, the session list

ceases to exist once you sign off from the current session.

Click on the Add to session list link appearing against each document.

This helps you to re-search and collate short listed documents for analysing them.
You can access the session list from the top menu bar.

FF My Home | Manu Search | Legal Search | Citation Search | Assisted Search | Results | Doc | Search History

Session List Sesszion List | My Szved Docs | My Notepad | Manu Cite | Manage Search

Q) child custody m SEARCH | %  Courts ~ |
O all Documents @ Search in Results @ Near Each Other v} Synonym .Taxnnnmy e

You have searched for: child ¥ custody ¢

1-10 of 46100 Results

| Select Language ¥ | Powsrsd by Go gle Translate
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Court

SUPREME COURT OF INDIA (592)
The session list appears as follows. You may View the documents by clicking on it, you can also Email, Save
and Print the document.

My Home | Manu Search | Legal Search | Citation Search | Assisted Search | Results | Doc | Search History

Analytics || 5ession List | My Saved Docs | My Notepad | Manu Cite | Manage Search

Cocworr |
i

Session List You may View the session list by clicking on it |

Title

Subramanian Swamy and Ors. vs. Raju Thr Member Juvenile Justice Board and Ors. (28.03.2014 - SC)

1

In case multiple documents of the session list
need to be emailed or saved one can check <
the action box & then Email or save




Timeline

Graphical representation of the occurrence of cases in different years. This provides the user a quick
information on the number of verdicts passed and as available in Manupatra database in graphical
representation. This feature helps the researcher/ user to form a statistical opinion on prevailing prominence of

legal issue during a particular year range vis-a-vis verdicts passed by the respective Courts, Tribunals and
Commissions, Notifications as covered in Manupatra database.
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Search in Results

e This interface helps you to Refine and further narrow down your search. In Search eg. for child
custody.

e Click on Search in results

e Type your query e.g. alimony

e Click on Refine

e The results get refined to 142 results from 1053 results
Filters

The search results are further filtered / categorized by Manupatra under various heads making navigation easy
for the user. The results are filtered / categorised under heads such as Court, Document Type, Keyword,
Subject, Judge, Ministry, Period etc. In one glance a user can know how the results are slotted across different
heads and straight away access the one that is relevant to his research.



T T

@ [ Add rosession kst

@ [ Add rosession kst
75 (Supp) SCC 1] ; Minerva Mills Ltd. v. VOl

« Court

iiter Results By + Keywords bt Dp. 651-672.....0

Court i

SUPREME COURT OF INDI » Subject

ALLAHABAD (35)

o . Judge 12.1986-5SC) @ ) Add tosession st

= STIvEy 7a 75/1980 ; Minerva Mills Ltd. & Ors. v. UOL and

Acquisition (89)

act (69) « Period
SR + Act/Rule/Qrder

Adminkstrative law (6)

Arbitration (3) ™ @ [ Add to session kst
Judge + Publisher r Workers Hon'ble,. disputes between the

ALK, Nayak (3) i JUdge Bench disputes batwesn......

&K, Sarkar (5) ¥

Period

# 2010 and Above (98) 5. Minerva Mills Ltd, and Ors, vs, Union of India (WOT) and Ors. (09.09,1986 - ® O Add tosession kst
@ Bevwinen 2000 and 1009 (321) =l i 08,1986 appelfants: Minerva Mills Ltd. and Ors. Vs, Respondent...petitioners, inchuding the petitioner Mimerva Mills Ltd. and
Act/Rule/Order soma of its creditors...undertaking of the petitioner, Minerva Mills Ltd., and the constitutional......

Administrative Tribunals Act 1985 -

Sectlon 28 (10) Ced in Manupatra{23+)

Document Type &l |

Cluster of results help in navigation and to reach the desired results

Act

Browsing

Bare Acts / Statutes can be viewed directly from the TOC. Click on the + sign next to the Bare Acts & then click
on Table of Contents. The Bare Acts are listed in the right frame under Alphabetical, Chronological, Subject
wise, Ministry wise and Industry wise listing for Central Acts. State Acts list appears segregated on State name.
Repealed Acts and Amending Acts are also listed separately.

& [manupatra
# [Jsupreme Court
# [JHigh Courts and Other Courts
& [Jribunals and Commissiens
& [Jinternational Database
# []Business Policy
#® [ corporate Law and Taxation
& [Inetifications and Circulars
=2 [IBare Acts (Statutes) / Rules and Requlations
E [central
& [OBare Acts (Statutes)
¥ Table of Contents
= [rules and ref
[able g
E Ostate
& [sills, Drafts, Ordg® [ T B[
& [rorms Table of Content
& [OMiscellancous
& [Je-Books
& [ Academic e-Books
D articles
& [ Manupatra Journals Digital Edition

[ Legal Taxonomy

Acts/ Statutes

Central Acts/ Statutes
Chronological
Alphabetical
Subject Wise
Ministry Wise
Industry Wise
Repealed Acts/ Statutes
Repealed Acts/ Statutes
Amending Acts/ Statutes

Chronological

Alphabetical

Right Frame



Chronological Index:

Clicking on Chronological index shows the Bar Chart & year wise listing of the Bare Act. One can click on the
number appearing on the Bar to view Acts appearing in that year.

Acts/ Statutes*{Chronological)

Central
~
o 100———
=
2
= 50
3 a i 13
- 0
® ~ 3 ) - - ~N o = o =] - = o + m o~
EE 22T 2 £ £ 8885 88 z 8 &g
E E 5 = 5 = 3 = 3 %8s 8 = =
& R R ERRRARESREERSRERR
W
< >
2018 1574 1830 1887
2017 1573 1829 1886
2016 1872 1828 1885
2015 1871 1827 1884
2014 1970 1925 1883
2013 1869 1325 1382
2012 1968 1924 1381
2011 1967 1923 1880

Alphabetical Index:

Clicking on Alphabetical Index shows Bare Acts listed alphabetically.
In the example below we have clicked on Alphabet A. All the acts starting with A are listed.

Acts/ Statutes *

Central
[T e e e e e e s e e e e e e e e 1
1 i
H Eleiies Regulations I pending Bill in @ Bricf View act in single @ TE}d: in B comparative i
1 |Availsble. Parliamant. Facts. doc Annotations Hindi Chart |
| Year: 2015 i
|Current as on 20 March 2018
Title Miscellaneous Details

* ANDHRA PRADESH REORGANISATION (AMENDMENT) ACT, 2015

+ ARBITRATION AND CONCILIATION (AMENDMENT) ACT, 2015

* ATOMIC ENERGY (AMENDMENT) ACT, 2015

* BLACK MONEY (UNDISCLOSED FOREIGN [INCOME AND ASSETS) AND IMPOSITIOM OF TAX ACT, 2015 E £ @

* CITIZENSHIP (AMENDMENT) ACT, 2015

* COAL MINES (SPECIAlL PROVISIONS) ACT, 2015 8 @

¢ COMMERCIAL COURTS, COMMERCIAL DIVISION AND COMMERCIAL APPELLATE DIVISION OF HIGH COURTS ACT, 2015 E @

» COMPANIES (AMENDMENT) ACT, 2015

* CONSTITUTION (ONE HUNDREDTH AMENDMENT) ACT, 2015

* CONSTITUTION (SCHEDULED CASTES) ORDERS (AMENDMENT) ACT, 2015

e Bare Acts show different signs in front of them. These are also displayed on the top.

° ! '_ The book denotes that the Rules and Regulation of this Act are available.

° JTEE The Parliament sign denotes the proposed Bill to amend the act is pending in the Parliament.
° E Brief facts of the Act.

. View Act in a single document.

@ Annotations — Brief Note on Sections.

° Hindi version of the Act.

E Comparative Chart
Current as on — Denotes the date upto which the Act is updated.



Brief facts gives the below listed details of the Act.

Act Title / Statement of Objective

Whether Act in existence currently superseded any prior legislation?
Effective Date

Whether Act is effective in Full or Partial

List of Amending Acts

Whether any proposed amendment pending in the Parliament?

CODE OF CRIMINAL PROCEDURE, 1973

Statement of Objective: Code of Criminal Procedure is essentially a procedural law, providing the
mechanism and procedure for trial and punishment of persons who have infringed substantive
criminal law-the Indian Penal Code, by creating criminal courts and prescribing the procedure for
investigation, enquiry, trial and enforcement of punishments awarded.

Date of Assent: 25th January, 1974

Effective Date: 1st April, 1974

Whether Act is effective in Full or Partial: Amendments in 2001,2005,2008,2010,2006
List of Amending Acts:

CODES OF CIVIL AND CRIMINAL PROCEDURE (AMENDMENT) ACT, 1951

CODE OF CRIMINAL PROCEDURE (AMENDMENT) ACT, 1955

CODE OF CRIMINAL PROCEDURE {AMENDMENT) ACT, 1980

CODE OF CRIMINAL PROCEDURE {(AMENDMENT) ACT, 1993

To view the complete Act, Click on the Act / Statute

Viewing Judgments on particular Section / Order / Article

When we click on the Act, there is an icon which appears, in front of the Section/Order/ Article. Click on the
icon to view the judgments on that particular Section/Order/Article

Viewing Commentary on particular Section / Order / Article

When we click on the Act, there is a Maroon colour icon which appears across in front of the Section/Order/
Article. Click on the icon to view the Commentary on that particular Section/Order/Article. These will appear
only in Acts, for which commentary is available.

CODE OF CRIMINAL PROCEDURE, 1973, (Central) -Current as on 14 March 2018 |
Presmble 1 - THE CODE OF CRIMINAL PROCEDURE, 1573 a
Chapter 1 - PRELIMINARY
Section 1 - Short title, extent and commencement
) Click on the icon
Section 2 - Definitions .
to view the Commentry
Section 3 - Construction of references
Section 4 - Trisl of offences under the Indian Pensl Code and other lsws
Section 5 - Saving
Chapter 2 - CONSTITUTION OF CRIMINAL COURTS AND OFFICES Click on the icon
to view the Judgement
Section € - Classes of Criminal Courts a
Section 7 - Territorial divisions a
Section 8 - Metrogolitan aress aE
Section 9 - Court of Session n El
Section 10 - Subordination of Assistant Sessions Judges aE
Sect Courts of Judicial oE
Section 12 - Chief Judicial Magistrate and Additional Chief Judicisl Magistrate, stc. oE
Section 13 - Soecial Judicisl Magistrates =




Act with the Parliament Sign

When we click on the Act with the Parliament sign, the Act displayed shows a flag on the top. This flag denotes
that there is a proposed bill pending in the parliament pertaining to the Act.

CHIT FUNDS ACT, 1982, (Central) ¢ [ -Current as on 14 March 2018

Preambie 1 - CHIT FUNDS ACT, 1982
Chapter I - PRELIMINARY

Section 1 - Shert title, extent and commencement 3‘:3
Section 2 - =]
P
Section 3 - Act to evernde other laws, memorandum, articles, etc. =]

Chapter 11 - REGISTRATION OF CHITS, COMMENCEMENT AND CONDUCT OF CHIT BUSINESS
Section 4 - Prehibition of chits not sanctioned or registered under the Act @]
Section 5 - Prohibiticn of invitation for subseription except under certain conditions P:_'T
[ =
Section 6 - Form of chit agreement =
Section 7 - Eiling_of chit sgreement @
Section 8 - Minimum capital requirements for the commencement, etc., of a chit, and creation of a reserve fund, by 2 company @
Section 9 - Commencement of chit @
X =
Section 10 - Copies of chit agreement to be given to subscribers j‘:_‘]
Section 11 - Use of the werds "chit”, "chit fund”, " chitty or "kuri" @
Section 12 - Prohibition of transacting business other than chit business by 5 company ﬁ

The Flag will also appear against the section of the Act, which will be amended by the Pending Bill in the
Parliament. By clicking on this flag we can view the relevant clause of the pending bill. Clicking on the flag
sign displays the Table of Content of the relevant Bill which is pending in the Parliament, as shown below.

CHIT FUNDS (AMENDMENT) BILL, 2018
Arrangement of Section
SECTIONS

PREAMBLE

Chit Funds (Amendment)_Bill, 2018

1. Short title znd commencement

2. Amendment of secticn 2

3. Substitution of new section for section 11

4. Amendment of secticn 16

5. Amendment of section 17

6. Amendment of section 21

7. Amendment of secticn 85

STATEMENT OF OBJECTS AND REASONS

® Court
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a AT varverr anupatratast. n/ 23007 2]
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How to read an Act on Manupatra

Read judgments under particular section of an Act

= CiManupatra
# [supreme court

At Saarch (O Search By Act Number

& 1tk e and il g Search within Acts ® Central ) state () International
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1. Being aggrieved by the common judgment and order dated 17.04.2001 passed by the Division Bench of the High st t ppeal
Number 462 and 463 of 1992, allowing the appeals filed by the respondent against the judgment of a learned Single Jud i marddl b

been preferred where special leave was granted. Since both these appeals involve similar questions of law and facts | same
impugned order, we propose to dispose of both these appeals by this common judgment and order,
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2. The appellant Board which is having its base and operation at Jaipur placed an order for supply of GO Kilo e
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| ORDER -

Ashok Jindal, Member (J)

1. The appellants are in appeal against the impugned order imposing redemption fine and penalty.

= 2. The facts of the case are that the ely pan masala, pan masala gutkha in domestic market as well as are exporting the same. The
= L cd| appeliant made the export under DFIA [ ) - . kssential oil at nil rate of duty under notification No. 40/2006-Cys : MANU/CUST/0063/2006 dated
= W)|01.05.2006. After export and after sub with Notification by DGFT. At the time of transferring the license, neither

ansferring the license with regard to any discrepancy in the export documents, Gn 16.08.2012 the
DRI officers visited to the appellants arfErees s M he statement of Shri Vikram Kothan, Director, Statement of some suppliers of perfume was also |
recorded, As per the chapter 4 of HBP related to DFIA, the ghlicy cm:u!ar Neo. 57/2009-14 dated 06.03.2012 was issued in refation to para 4.32.2 of HBP (2009-14) which clarified

that 22 items mentioned in said para are nputs. During tfe period 2004-09 para 4.55.3 HBP was equivalent to 4.32.2. The CBEC issued a circular No. 46/2007-Cus dated
20.12.2007 darifying the notification No. 40/2006-Cus. : MANWECUST/0063/2006 r

customs autherity nor DGFT raised any

| 3. As per the provise of clause (i) of the condition of notification Mo, 40/2006 : MANU/CUST/0063/2006 read with circular n ified in para
4.55.2 are resultant product i.e. in the case of the appellant these are pan masals/pan masala gutkha. After the policy ¢ 03.2012, the
Revenue was of the view that condition of para 4.32.2 (2009-14) read with 4.55.3 (2004-09) is that the exporier is red ct link ”g to technical
charactenstic etc, of the inputs in the shipping bill. As essential oil is one of the input as the item mentioned in 22 itemd illed the said

condition.

of para 4.55.3 an¥ suppressed the facts from the
d under section 113(d) and penalty should nat be
pr confiscation. Consequently, the redemption fine

4. In view of these facts, the show cause notice was issued to the appellant alleging that the
4 | customs authorities as well as DGFT, Therefore, it was proposed that why the goods alrd

||imposed under section 114 of the customs act on both the appellants. The matter was aq
was imposed and penalties on both the appellants were imposed. Aggrieved from the said

6 dated 01.05.2006 that 22 items
psala, pan masala gutkha and these items are not specified in the
ision of this Tribunal in the case of C.C. Ve. Sicpa India Ltd,

|| 5. shri Bipin Garg, Ld. Advocate for the appellant submits that it is clear from the nd L 2
specified in para 4.55.3 of HBP are the resultant products. The resultant product in aDDellaﬂt 5 case is pan
said para. Therefore, the proceedings against the appellant are not sustainable in the light of the di

& | ManU/CE/0606/20118F : 2012 (279) ELT 113 (Tri) in the case of and Giobal Exim Vs, €C (Export) MANU/CM/0123/20108F : 2010 (253) ELT 417 (Tri.) which has been affirmed
® | by the Hon'bla Bombay High Court reported as 2010 (259) ELT A139 {Bom.).
: [t s =asmp
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Case Map®

Case Map® provides a visual view of the top 20 cases, with respect to a subject case [appears in
central circle]. These top 20 cases are Cases Cited by the Subject Case (referred) and Cases where
the Subject Case has been Cited (mentioned in) . This pictorial depiction of the relationships
between cases also helps identify other cases which may be of relevance.

To access the Case Map®, click on the Case Map® link appearing on the top of the judgment. You
may also access the Case Map®from the Citing Reference field. Click on the link to launch the
pictorial view. When you first view the Case Map®, the subject case is displayed in the centre of the
screen and around it are cases with which it has a relationship (referred or mentioned in).
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A Visual View of the top 20 cases, with respect to a subject case

rer Cases cited by the subject case (referred)

Cases where the subject case has been cited (Mentioned in)

10
' 'O
1 |

(His Holiness Kesavananda Bhiarat Sopad) (D.S: Nakara and Ors, vs. Urvon of India [

{The Stai= of West Bengal vs. Anwar A 5 (L Chandra Kumar vs. Union of india and |

{Fustom Cavasize Cooger vs. Union of Ind) (Ui Krighman, J P and Ors vs. St of &

Minerva Mills Ltd. and Ors. vs. Union of India (UOl) and Ors.
(09.05.1980 - SC) MANU/SC/0075/1980

No of times cited: 371 (Belhi Transpar: Corporaton vs. DT.C. M)
Citing Reference:manupstaDiscussed - 28, Mantioned - 13

Casenote :

(3 Constiubon - smeniment.- Artices 13, 14, 18, 314, 31.8, 31.0. 32, 38, 152, 135, 134, 14

226, 352 and 285 of Constitubon of India - vires of Articies 369 4] and 365 (5) niraduced by
Sl 8 Conaptos o el {51 Areinss At et el Aokl J511)
conferred upon Fariament unlimited power to amend Constaution - Articke 398 (4] depri
Curts of 5 powss of [l et over conekuionsl amandments - Arcle 308 (2] aruck
down 35 Parament had orly imited amensing power - such fimited power cannat oe enlarpet
o sbsolue power oy expanding o amending pamers Pariament cannot desro i 535l
Structyre - donee ed power cannot convert such power inte unlimited one - Article 368
e 3 o i - held, Articies 363 (4) and 365 ()

unconstitutional

(indra S=whney ete. etc vs. Union of India )
Minerva Mills Ltd

and Ors. vs. Union
of India (UOI) snd
Crs. {09.051980 -
sC)

(Union of India (U0} and Anr, vs. Raghuts)

() Direative principizs of State policy - whethar ditective principies can have supramacy ower
fundamental rights - merely because dirsctive principles are non-usticisbie it doss not mean
st they s slossroant o fungamanial ngns - dssivying fuadament ghis o o s
ashieve goals of directive principies amounts 10 violarien of basic struzturs - piving absclute
oo pedionastin ity rdr st e Ui e i
achieved without sbrogating fundamentai rights - dirsctive prnciples enjoy high piace i
‘constitufional scheme - both fundsmentsl nghts and directve prnciples ko be rad in harmony
held, amendments in Articie 31C introduged by Secrion 4 of 42nd Amendment Act

unconstitutional

{1.C. Golak Nath and Ors. vs. Siate of Punjj (M. Nagarsj and Ors. vs. Uniion of India (U9

(firindia Statutory Corporation, =ic. vs, Ur)

(Btat= of West Benpal and Ors vz The Gol

(Vsweshwar Rao vs. The Staie of Madhya) {Addional Secretary o the Govemment of)




Manupatra MS Word Connect

MS Word users seamlessly access content & resources from Manupatra, the open Web & Word files

on their desktop

You can Download Manupatra Word Connect app from home page as below, it is complementary for
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Manupatra Word Connect

Users can new seamiessly access content and resources from Manupatra, the open Web and Word files on their desktop.

System Requirement
Windows XP/Vista/Windows 7/ Win 2K3 / Win2K8 Click here to
£ 4oownLoan
M5 Office

Ms Office 2007/2010 (Ms Word)

Installation

» Download Manupatra Word Connect tool on your local drive,
= Unazip the folder

+ Run the setup.exe file

« Click on Install butten. (See fig 1)
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(Fig 1)

Highlight the text in your doc file you want to search and click on Manu Search Icon appearing in Add Ins Menu.

You will be prompted to Login to Manupatra.

Please enter your Manupatra Sign In and password ensure no one is logged in with the same Sign in else it will give you
"The session is already active” message. (See fig 2)
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» Once you Login successfully you will be able to see the search results for your highlighted query. This will be a free text
search and by default it will show results from Supreme Court. If you wish to see the results from other courts please
select the court from Select Court dropdown. The list of courts you can see as per your subscription plan,
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» You can also choose to search within the Appellant/Respondent (Field Search) ,Citation and on the Web as well.
+ Also before closing the word document please do not forget to Sign out from Manupatra in the nght frame.
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Manupatra & Outlook Integration

You can Download Manupatra Outlook Connect App as same as Manupatra Word Connect.

Allows users to search across www.manupatra.com using Microsoft outlook while reading and
composing emails.
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Now upload any document from Manupatra to your cloud account(e.g. Dropbox/Google Drive) at a
button click.

Click on cloud icon E (from Floating Navigaton that appears at bottom of the Judgment
page) to upload the document to your cloud account.

Alternatively, you can click on the Icon Illwhich is on the right top of any opened

Click on the respective buttons (Dropbox/Google Drive) to Save the document to your cloud

Google Drive works with below mentioned browser

Chrome, Firefox, Safari, Internet Explorer (only IE9 and IE10)
Dropbox works with below mentioned browser
Internet Explorer 8+, Chrome, Safari 3+, Firefox 3+, Opera 9+
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Cross Referencing & Linking

Only database providing extensive cross referencing which saves time for the users.
Ready links in Judgments:

Cases Referred in Judgments

Sections of any Act referred in Judgments

Rules, Regulations and orders referred with in judgments
Notifications and circulars referred in judgments

Ready links in Judgments:

Bills to Acts

Acts to Pending Bills

Section-wise judgments linking

Amending Acts and notification linking in footnotes
Rules and Regulations notified under particular Act
Sections/Rules of any other Act referred in particular Act
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Sticky Notes

Sticky notes are the additional options to add notes and comments on Judgments. Since it is
customized by individual sticky notes feature is available only in single user option (Username
enabled) not for IP based subscriber.

e You can identify a sticky note document in your saved docs section by the sticky note icon
across the document (refer to image Below)

You can access the same documents from ‘My Saved Docs'.

All your old sticky note documents are added and is available in the “My folder” section

You can also print/email a sticky note document (one at a time) from the folder.

Sticky note documents can now be accessed from Manupatra App as well.



How to add Sticky notes in Judgments:

Users can select this from icons present on right side of the Judgment

1. To add a note use highlighter icon from right panel same as earlier and click on add
comment box, then click on document where the comment has to placed & right click on the
comment box. By Default “Notes” in topic will be created for all users, a user may create a
topic of his choice.
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2. To create a new Topic click on plus button (+) on the bottom of this black popup as shown
in the above pic and type the topic name and click on save button. Each topic will be saved
as separate folder & can be viewed from My saved Docs on Top Bar.
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3. Click on topic list which you have created earlier. (if you do not select topics from list it will
by default save in Notes Topics
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4. Add title and comment in sticky note and save using save icon, to cancel it use cross
icon.
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5. To view Summary of sticky note created in single window click on “search all sticky
notes” button:
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6. All sticky notes will be displayed Topic wise in sticky note summary as shown below
where user can filter / email / print and download the sticky note comments with text.
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Authority Check Interactive Timeline

The Interactive Timeline/ Authority Check shows how many times the subject case has been cited in
various courts along with the date of decision of the most recent cite. This does not show if the case
is good law or bad law. This gives you ready link to the cases where the subject case has been
cited. Once you find a useful case, this feature can help you find other similar cases. The Interactive
Timeline/Authority Check only shows results from our database.

About the feature:

1. Vertical Axis displays list of Courts viz. Supreme Court, Selected High Courts and Other High
Courts in 'Others' category.

2. Horizontal Axis displays year range in which case has been further cited.

3. By rolling and holding mouse over a bubble, one can view extract of the case and no. of
times it has been cited further.

4. Citation Summary shows how many times case has been cited, in total and separately in
Supreme Court and High Courts, respectively
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Note: Sorting of cases on the basis of Citing Reference is subject to its availability in the respective cases displayed in the graph.
Citation Summary

Total number of times this case has been cited: 0
Cited by Supreme Court cases: 0
Cited by High Court cases o
Decision date of most racent cite: 0
Citing Cases

For your convenience, only the top 20 citing cases are displayed, sorted by decision date descending.
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Select Judge Analytics from Analytics tab on top bar, as below:
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Judge Analytics is graphical analysis of judgments through search Analytics/Judge Analytics.

Judge Analytics gives the analytics of judgments written by the Hon’ble judges of Supreme Court &
High Courts.
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Search Analytics

Search Analytics is traditional case law research with visualization which shows the relationship
between the cases

Click on Analytics

Click on Search Analytics

Run a search query through search analytics interface.

You may choose to check the synonym box to expand your search results

The search analytics shows the top 50 most relevant cases which appear in list form on the

right of the screen.

e The result list on the right provides brief details of each case, containing name of parties,
date of decision, keywords and the number of times the case has been cited in Manupatra
database.

e Hovering over a case in this list highlights the case in the graphical display on the left.

e A visual display of all 70 results appear on the left of the screen, wherein the cases are
represented by circles of varying sizes . The size of the circle indicates the importance of the
case based on how many times it has been Cited In cases appearing in Manupatra
database.

e You can play around with the graphical display to see how cases in your result list are
related to each other. The lines joining the circles, show you how the cases are interrelated.

e The top half of the graph displays the results from Supreme Court and bottom half displays
the results from all high courts clubbed together.

¢ The bottom graphic features a timeline of your search results, showing which years had the

most cases that fall under your search.

A With visualization depicting
traditional the relationship between

case law the top 50 most relevant results.
search
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My Notepad - Real Time Document Sharing

Users can create/invite/share the note against a document. The invitation can only be sent to

Manupatra’s active clients.

Click on My Notepad from Top Bar to access the same.

\\ View Note

Sl =lE]

O, Enter text 10 search

My Notepad

Invite to Share Note

Date

madhumita offica 10/01/2018!

19/09/2017

Edit Deleta Fi

Add to My Notepad

Share Notes

31/03/2016

IN THE HIGH COURT OF BOMBAY AT GOA

Criminal Writ Petition No, 412012

Real Time

Document
Sharing

Decided On: 05.09,2012

Kashinath Jairam Shetye
Vs.
The State of Goa
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Manu Cite

A gear like icon is shown beside every manu id mentioned/linked in a document, manu cite when
clicked displays the number of times the judgment has been cited in other judgments. The treatment
of the subject case in other cases is also depicted. Manu Cite when clicked from the top bar displays
a sorted view of all the manu ids mentioned in the selected judgment along with their cited count and
treatment in other cases.

h In Search

MANU/SC/0010/1980
MANU/SC/0013/1952
MANU/SC/0040/1856
MANU/SC/0044/1285
MANU/SC/0048/1864
MANU/SC/0075/1880

[ZEIPS)

MANU{SC{G261{1997§

N Minerva Mills Ltd. and Ors. vs. Union of

View sorted list of 3 India (UOI) and Ors. (09.05.1930 - 5€)
all the cases [Cited in Manupatra(371+) |

referred in the
L] B3

Treatment in other Cases aivil:AippealiNora8il.ob19 current case

MANU/SC/0261/1997
‘ Cited in Manupatra{1000)

IN THE SUPREME COURT

[Last Cited 07.12.2017

Decided On: 18.03.165 - MANU/SC/0181/1996
. V- B > MANU/SC/0227/1985
Vs, > MANU/SC/0291/1993
Union of India and others > MANU/SC/0304/1075
Hon'ble Judges/Coram: L MANU/SC/0404/1290
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Counsels:
il i e Dy Uk vl et obisee ndve AR Sveel At b lie al e o Dot e R > MANU/SC/0459/1986
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Taxonomy

Manupatra Taxonomy is a hierarchical structure which lists the topics and the sub topics under that.
The aim is that each topic covered, broadly reflects the terms associated with it as a user might
expect to find it in major textbooks. It will aid the user in choosing keywords consistently and
appropriately.




The structure is created by identifying basic concepts and topics. These concepts and topics do not
necessarily represent a complete subject area but define groupings of terms with similar
characteristics. It is like a map which will help a user locate what they are looking for.

e First level displays the Subjects of taxonomy
e On click of + button it will list the Sub Topics, to directly go to the judgments under a Sub
Topic click on > button.

!
[[ShowHid=ToC]
= d Mnnupﬂh’a
¥ Hrgh Cowrts and Other Caur
i Tribunaks and Commissions
# | International Databasze Flper. by g S
® L Business Policy
® 1 notifications and Circulars ® Civil Procedure
& L Bare Acts {Statutzd) [ Rule
® L milts; Drafts, Ordmances, R = Constitution of India
e o m Consumer Law
& LiMiscellanecus
- e-Books m Contrack and Specific Relisf
| Articles

& Manupatra Jewrnals Cgital & Criminal Procedure
Legal Tamonomy * ® Hindu Law - Introduction
® Hindu Law - Joint Family and Tax Law
® Hindu Law - Law of Adoption, Maintenance and Residence
w Hindu Law - Law of Marriage
m Hindu Law - Law of Property and Succession
m Hindu Law - Minority and Guardianship
u Intellectual Property Rights
m Labour and Industrial Law
m Law of Arbitration, Conclliation and Mediation
w Law of Bail
m Law of Evidence

= Medical Jursprudence

B A S S S S S S S S N e

® Muslim Law

Please Note:

Judgments appearing under each sub topic is not an exhaustive list on the topic. These are
considered important by our editors.

To look for more judgments click on Cited in Manu. This will give you list of judgments where the
subject judgment has been cited in, to help you identify similar cases.

Boolean Operators

Search Type Description Example
Normal Query Specify one or more keywords separated by space. First, Search will look for documents board of directors voting rights
matching all the keywords that you have specified and give you the most relevant results at the
top. If none is found, it will look for documents matching any of the keywords and will still give
you the best ranked results at the top.
Phrase Query Specify two or more words enclosed in double quotation mark to search for the exact phrase. "agreement in writing"
(NOTE: Without the double quotes, Search will look for the keywords anywhere in the document
in any order.).
ANDing / ORing There is no need to input "AND" or "OR" between keyword. Search will automatically take care ofboard of directors voting rights
all these thing. First, Search will try and look for documents that match all the words and wiill
display them and if none is found, it will look for documents that match any of the keywords

Negative Keyword To exclude documents that contain specific keyword, specify the negative keyword with a *-* sign."child custedy"-diverce child custody -divorce
(Exclusion) This will exclude documents from the result that contain that keyword
Punctuation 14}~ + -, Omit all punctuation in your searches by replacing them with spaces to give you
specific result.
Spell Checking In case of wrong spellings in your keywords, Search will try and suggest you the best matching

word and the suggestion will be presented as a link with corrected spellings. Click on this link to
show you results on the suggested query.

Wildcards If you are sure about the complete spelling of a keyword that you are locking for then we can also *city will match city, capacity, complexity,
make use of wildcards. Valid wildcard characters are ** Matches any characters, any number of specificity...

times *?' Matches any single character. . . :
¥ sing Prov* will match province, provides,

provisions, proved. ..



*nand? will match Nanda, Nandy,
Kesavananda, Gokulananda, Nityananda

Unordered Proximity To find words within a specified distance of each other you can use the Proximity operator. For  "corporate tax law"/5
(Operator '[') instance, to find documents with "corporate’, “tax' and “law' within 5 words of each other you can

use the Proximity Operator.
Ordered Proximity To find words within a specified distance of each other occurring in the same order, as specified "corporate tax law "@5
(Operator '@') in your query, you can use the Ordered Proximity operator. For instance, to find documents with

“corporate’, "tax’ and “law' within 5 words of each other and in the same order as specified, you
can use the Ordered Proximity Operator.

Contextual Search Para If you wish to match only those documents in which all the keywords specified in your query "corporate tax law"/p
appear within the same paragraph, you can use the Contextual Search within Paragraph

Contextual Search If you wish to match only those documents in which all the keywords specified in your query "corporate tax law"/s

Sentence appear within the same Sentence, you can use the Contextual Search within Sentence.

Contextual Search - Quote If you wish to match only those documents in which all the keywords specified in your query "corporate tax law"/q

appear within a Quotation, you can use the Contextual Search within Quotation.

Complimentary Services

Indian Legislation

www.indianlegislation.in is a free service by Manupatra. Access to the database on
www.indianlegislation.in is open to all without charge.

The database gives you free access to:

Central Bare Acts (Statutes)

Bills and Ordinances as introduced in the parliament or pending with status thereof
Draft Bills

Lokpal Bills

Law Commission Reports

Standing Committee Reports

Amending and repealing Acts (statute)

Complimentary Apps

Manupatra is providing Complimentary Apps to the following:

Supreme ' Bare Act

Court App App

Manupatra Bare Act APP

Now you can access Central Statutes/Bare Acts anytime you need it. Manupatra Statutes/Bare
Acts is a legal research resource which gives you instant access to an entire set of Indian Central
Statutes/Acts and allows you to search the comprehensive library. Central Bare Acts is available
section wise which is quickly brow sable. Just scroll through sections on your smart phone.

Manupatra Supreme Court APP

Now you can access last 30 days Supreme Court Judgments from www.manupatra.com anytime
you need it. Search cases of Supreme Court of India database using simple descriptive terms,
Keyword (Boolean), Title Search. Read documents enriched with editorial inputs with Zoom
In/Zoom Out Feature., Updated daily, Receive Manupatra alert on your device.

Manupatra CrPC APP
Complete Indian Code Of Criminal Procedure is available through Manupatra CrPC APP, section
wise which is quickly brows able. Just scroll through sections on your smart phone.

Manupatra CPC APP
Complete Code of Civil Procedure is available section wise, through Manupatra CPC APP, which
is quickly brow sable. Just scroll through sections on your smart phone.

Manupatra IPC APP
Complete Indian Penal Code is available section wise, through Manupatra IPC APP, which is
quickly brows able. Just scroll through sections on your smart phone.



Push Notification on App

Download Manupatra APP & get alerts notification on your mobile.
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Manupatra
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Push Notification on
Manupatra App

Manupatra Certified Professional (MCP)

Manupatra Certified Professional (MCP) is an online test by manupatra for law researchers and
subscribers to test their proficiency in using manupatra.com and its related services.
Whether you're a practicing lawyer, law student or a law researcher who wants to assess their
skills in using India’s largest online legal research service, MCP is a test tailored for your
assessment.

In the process, you stand to enhance your knowledge about Manupatra content and its features,
which in turn help you reduce your research time and increase vyour efficiency.
You also get introduced to features, you might not be aware of, and which are an intrinsic part of
the Manupatra database.

MCP program helps you validate your level of knowledge and experience in online legal research
using manupatra services. Manupatra also provided Certified Professional Certificates.
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manupatra®
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Wertified JProfessional

2015

Aamir Zafar Khan

has successfully cleared the
Manupatra Certified Professional Test on 30 July 2015
with Very Good rating.
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Comparative Chart in Bare Acts

Comparative Chart is comparative insight between the provisions of law on a particular subject being
in force at the present date and the old provisions of law on that particular subject.

®
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Alternatively there is link on home page to Compare the Provisions of Bare Acts as shown in Below
screenshot:

MY HOME PROFILE VALUE ADDS New
= Manu Qip = View Profile » 5T Rare Finder
» Training Session » Change Password * GST Important Dates
» Deskrop Alert Plus New * Manage Search Profile s RERA Ready Reckoner
» Feedback * Manage Search
NOTIFICATION COMPARE PROVISIONS MORE

* Messages = Constitution of different countries = Dictionary

» 2Acs: [Central - Central] : [State: Central] : * Maxims

[Stace; State] = Court Calendar
* | Law as on present date and date of |f?CEptIQF‘] * Ceuselist
+ Case Status

Act Wise Comparative Chart

i ive Chart' gives a ive insight between the provisions of law on a particular subject being in force at the present
date and the old provisions of law on that particular subject.
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Constitution of different countries

Constitution Comparison Tool will help the user to compare the constitutional provisions of various
countries. A user can select two countries at a time and can compare related provisions therein.

¢ On My Home, under Compare Provisions, click on Constitution of different countries

MY HOME

PROFILE

VALUE ADDS New

* Manu Clip

® Training Session

s Desktop Alert Plus New
» Feedback

View Profile
Change Password
My Preferences

Manage Search

GST Rate Finder
GST important Dates
RERA Ready Reckoner

NOTIFICATION

COMPARE PROVISIONS

MORE

* Purchased Documents

* Messages

Constitution of different countries
2 Acts : [Central - Central] : [State:
Central]; [State: State]

Law as on present date and date of

inception

Dictionary
Maxims

Court Calendar
Cause List

Case Status

e It will list constitution of 192 countries,
e You may search for any keyword, it will list down only those country where the searched

keyword exists.

e You can view the constitution of country by clicking on country name.

¢ You can download the PDF /HTML version of constitution as well

e To compare the constitution of two countries ,select the checkboxes across the country

name and click on compare button on the top right corner.

Preamble

Amendment

.Ulfur:-n
Rights

. Fundamaental
Equality

Life

Copyright
Manupatrs Informatio

All right

Search results

A B c D E

India

Afghanistan

Albania

Algeria

Andorra

Angola

Antigua and Barbuda

Argentina

Armenia

Australia

EusTview

-.‘_ COMPARE

¥ z

Compare

Dovwen|oad POF | Vi

Download PDF | Vie

Downiload POF

Dowenload POF

Downlasd POF | Vi

Download POF | View

Dawnlead PDF

Compare
View HTML

Compare i
View HTHL

Compare

W HTML

Compare

PDF | View HTML

Camparé
a HTML

Compare

Compare
HTHL
Compare L

View HTML

e You may also search for any keyword in during compare by typing/(selecting from the list

given) keyword and pressing search icon on the top left search box.



Pim

Freamide

[ Amendment

It will highlight the entire para where the current keyword is appearing.
You may move to Next Match or Previous match as well using the up and down arrow key as
mentioned in pics below.

anupatra’ Eistvew e COMPARE

AFGHANISTAN +4

The state shall be obligated to create a prosparous and
progressive society based on sodal justice, preservation of

EQUALITY of status and of opportunity;

[ Hext Match |

and to promote among them all;

TOPIC

human dignity, protection of human rights, realization of
democracy, attainment of national unity as well as equality
batwean all peoples and tribes and balance developmant of
all areas of the country.

Article? : ARTICLE 7

The state shall observe the United Nations Charter, Interstate
agreamants, as well as international treaties to which Afghanistan
has joined, and the Universal Daclaration of Human Rights. The
state shall prevent all kinds of terrorist activities, cultivation and
smiggling of narcotics, and production and uge of intoxicants,

Articles : ARTICLE 8

Tha state shall requlate the foreign policy of the country on
the basis of preserving the independence, national
interests and territorial integrity as well as non-

interf, good neighborli mutual respect and
equality of rights.

Articled : ARTICLE §

Mines and other subterranean resources as wall as historical rlics
shall be the property of the state. Protection, management and
proper utilization of public properties as well as natural rescurces
shall be regulated by law,

FRATERNITY assuring the dignity of the individual and the *unity
and integrity of the Natien]:

IN OUR CONSTITUENT ASSEMBLY this twenty-sixth day of
November, 1949, do HERE BY ADOPT, ENACT AND GIVE TO
QURSELVES THIS CONSTITUTION.

1. Substituted by the Constitution (Forty-second Amendmant) Act,
1976, section 2, for "SOVEREIGN DEMOCRATIC REPUBLIC" (w.e.f
3-1-1977).

2. Substituted by the Constitution (Forty-secend Amendment) Act,
1976, section 2, for “unity of the Nation® (w.e.f. 3-1-1977).

Partl : THE UNION AND ITS TERRITORY

Articlel : Name and territory of the Union

{ 1 } India, that is Bharat, shall be-a Union of States.

Y{ 2 ) The States and the territories thereof shall be as specified
in the First Schadule],

{ 3} The tarritory of India shall comprise-
{a) The territories of the States;

State Laws comparison tool

State L

aws comparison tool compares the provisions of various state laws applicable in different

states in a single window. You can also search for any legal or general word in the displayed result
and analyze their usage respectively.

Eg. you

You may compare Sections/ Articles of Acts

Applies on Indian State Acts

Select the two Acts whose sections you wish to compare

The Table of Content / Index of both the Acts will be listed, when you Click on Show List
button on left side

Select the section, by checking the box, from the Index of respective Acts

Click on Compare

If you wish to search for a Keyword, either type it in the search box or select from the list; if it
is appearing in the list, same will be highlighted

can compare the provision on Credit in VAT Acts of different states.
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m-Para® : Important Para in Judgments

m-Para® is a feature by which user can view the key paragraphs of any judgment, number of times
the key paragraph/s has been referred in Supreme Court judgments, details of the SC judgments in
which these paragraphs have been referred, along with the treatment given by Supreme Court to

these key paragraphs.
How to use:

Enter text to search in Manu search
Open the judgment

There are 4 tabs,
o
future cases

o
their treatment in future cases

On the top right corner click on Important para icon will appear.

Cites shows how many cases has been cited by this case and their treatment in
Cited By shows, how many times this case has been cited by other judgments and

Cited in Para show the paragraphs where all this current cases has been cited.
m-Para® Shows key paragraphs of a judgment on the basis of number of times the

same has been referred in the other judgments. Click on the para, on the top frame it
will highlight the important paragraph and after expanding the para in left frame click
on any case nhame, it will highlight the same imp para appearing on the cases where
its referred on the bottom frame.

Note: this is only available in SC cases
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IN THE SUPREME COURT OF INDIA
Crimina! Appeal No. 119 of 1958
Decided On: 09.12.1960
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WAT SINGH AND ORS. V5. STATE OF RAJASTHAN (09.12.1960 - 5C)

This Court obviously did not and could not add a condition to s. 417 of the Criminal Procedure Code. The words were
intended to convey the idea that an appeliate court not only shall bear in mind the principles laid down by the Privy Council
but also must give its clear reasons for coming to the conclusion that the order of acquittal was wrong.

16. The foregoing discussion yields the following results :

{1} an appellate court has full power to review the evidence upon which the order of acquittal is founded; {2} the principles
lald down in Sheo Swarup's case MANU/PR/0071 /[ 19344k afford a correct gulde for the appellate court's approach to a case
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Purchased Documents

in di ing of such an appeal; and (3) the different phraseclogy used in the judgments of this Court, such as, (I}
“substantial and compelling reasons”, (ii) “good and sufficiently cogent reasons”, and (iii) "strong reasons” are not
intended to curtail the undoubted power of an appellate court in an appeal against acquittal to review the entire evidence
and to come to its own conclusion; but in doing so it should not enly consider every matter on record having a bearing on
the questions of fact and the reasons given by the court below in support of its order of acquittal in its arriving at a
conclusion on those facts, but should also express those reasons in its judgment, which lead it to hold that the acguittal was
not justified.

17. With this backgreund we shall mow |osk at the judgmant of the Sessions Judge and that of the High Court to ascartain whether the
High Court anywhare daparted from the princinles laid dewn by tha Privy Ceuneil,

OHAN LAL (16.04.2009 - SC)

This Court obviously did not and could not add a condition to Section 417 of the Criminal Procedure Code. The words
were intended to convey the ides that an appellate court not only shall bear in mind the principles laid down by the
Privy Council but alse must give its clear reasons for coming to the conclusion that the order of acquittal was wrong.

The Court concluded as follows:

9. The f di: on yields the foll results: (1) an appellate court has full power to review the evidence
upon which the order of | is founded; () the s laid down in Sheo Swarup case afford a correct guide
for the appellate court’s approsch to & case in disposing of such an appeal; and {3) the different phrasealogy used in
the judgments of this Court, such as, (i) "substantial and compelling reasons’, (i) “good and sufficiently cogent
reasons’, and (1) “strong reasons’ are not intended to curtall the undoubted power of an appellate court in an
appeal against acquittal to review the entire evidence and to come to itx own conclusion; but in deing o it should
not only consider every matter on record having a bearing on the questions of fact and the reasons given by the

Users can purchase Documents outside their Subscription plan by paying Rs.25/ document. The
Purchased Document will be saved in their account and it can be accessed from their Home page as

shown in the below Screenshot.
Note:

e When users try to open the Judgment which they have not subscribed for, they will get a pop
up option of purchasing the Document, going forward they can purchase it.

e This option is made available and required for users whose subscription plan is other than
Full site and IP based Subscription.
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Alerts & Updates

Manupatra Alerts & Updates are available, to keep you on top of the latest happenings.
Manu Clip

Manu Clip icon is available on your personalized home page. Manu Clip allows you to monitor
updates on Notifications and Judgments without actually searching for them. Your results are
conveniently delivered to your personalized ‘manu clip’ page which is unique to your sign in.

e You can see all the judgments/notifications updates on one single page.

¢ Get the judgments/notifications instant on selected Subject/Ministry, no need to subscribe it
separately.

e Manage the placement of Judgment/ Notifications as per your wish. You can also
move/remove the tabs if you do not wish to see it.

To set your preferences

Select Subject on which you wish to view the judgments

Select Notification subject (ministry for which you wish to view the notifications)

Select days ( past number of days for which you wish to view the selected information)

Click on Save Display Settings

You can change your preferences any number of times

Once you save your display settings the updates will be delivered to your Manuclip page as
per your preferences.
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Manupatra Desktop Alert

Manupatra Desktop Alert service is a complimentary service from Manupatra designed to help you
stay connected with snapshots of legal events on all working days.

Desktop alert (X
Tue, 27 Mar 2018 09:54:10 IST Feed S of 191

Supreme Court Orders Status Quo on Jat
Quota in Haryana

Supreme Court has ordered status quo on the
operation of the Punjab and Haryana High Court
wverdict, which upheld the constitutional validity of
the law providing ten percent reservation to Jat
and five other communities in Haryana, till further
orders. (Podcast Available https:/fgoo.gl/jRzvHC)
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Features:

e Manupatra will alert you on important caselaws, notifications, Statutes, news, etc., through
crisp summaries.

e When you click on Read, you would be able to read the full article/update, etc.

¢ New Information flows on to your desktop so you don’t have to access different sites to keep
yourself updated.

e Does not interfere with your work. Desktop Alert remains in your Windows system tray. As
soon as an alert is received, it “pops up”.

e Zoom In and Zoom Out feature is available.



System Requirements:

Windows

Intel® Pentium® Il 1GHz or faster processor, 512MB of RAM
Recommended: Pentium 4 2GHZ or faster, 1GB RAM

e Windows Vista® Home Premium, Business, Ultimate, or Enterprise including 64 bit editions,
Windows Vista SP1, Windows XP Tablet PC Edition SP2 and SP3, Windows XP SP2 and
SP3, Windows 2000 SP4, Windows 2003 Server

Mac OS X/ Linux

e Intel Core™ Duo 1.83GHz or faster processor; PowerPC® G4 1GHz or faster processor
e Mac OS X 10.4.11 or Mac OS X 10.5.4 and 10.5.5 or Linux
e 512MB of RAM

Free download available on our website
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Search Alert Feature

Search Alert Feature Allows you to set alert for your Searches. To access your Search Alert Feature,
go to Manage Search on My Home page.

e Click on & link for the Search Name you wish to set an alert for. Select the number of
Expiry Days ( this is number of days for which you wish to receive Alerts for the subject

search query). Click on @ [under Edit option]. Then click on ™ 1o initiate the Alert.

e You can Disable the Alert at any point of time by clicking on O box against the Search
Name.

e You can set upto 10 alerts from your saved searches.



Click to Cancel Uncheck to
Disable alert

Saved Searches/Set Search Alert Click to Update

‘You can add max upta 2 email Ids

SNo. Search NMame Date | Alert Start On Alert Expiry On|No. of Days:

Emails for Alert Actions| Set . Alert

- - -
1 [chid custedy | “,'EL;" 11 Sep 2014 260ct2014 |45 v | ] || & R
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|
Click to Edit
Check to
Click here to Enable alert
Delete Search

e In each alert you can add upto maximum of 2 emails separated by comma e.g.
(abc@gmail.com,xyz@hotmail.com)

e Once the Alert is successfully Enabled, you will start receiving the Alerts on your registered
email id as and when any judgment is uploaded on www.manupatra.com which contains
your search query for which you have set the Alert. The email intimation will contain details
of the document which you can access by Signing on to www.manupatra.com.

Chrome Alert

Desktop Alert on Chrome service is a complimentary service from Manupatra designed to help you
stay connected with snapshots of legal events on all working days. It is a rich internet application
that resides on your chrome browser and is managed by the server component of our platform.

Features:

e Manupatra will alert you on important Caselaws, Notifications, Statutes, News, etc., through
crisp summaries.
e Does not interfere with your work. Alert remains in your Browser.
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Govt to extend cover provided under 5.197 of
Cr.P.C to govt officers on deputation to PSUs

Tue, 21 Aog 2012 11:15:11 GNT

Department of Personnel and Training has proposed
that the cover of section 197 of CrPC, wmhrewres
investigation agencies to secure Centre's node
chargesheet a ‘public servant', b:maaeavallanlem
meow:oﬂloers mdemnon to PSUs and
government firms.

US court dismisses a case filed against Infosys
by its employees

Tor, 21 Aug 3012 11:39: 32 GHT

US district court has dismissed a case filed against
Infosys by its alleging that It was abusing
short-term business visas

ages awarded cannot be equated with
income liable to tax deduction at source: NCDRC

Mer, 20 Aup 2012 11:18:27 GHT
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Q:l Compatibie with your device

This app works with Manupatra.com,
to optimize browsing experience,

Manupatra Alert sefvice is a complimentary
service from Mar‘-upatra OESEgﬂE‘J to help
you stay connecied with snapshots of legal
avents on all working days

-Manupatra Alert is a rich internet
application that resides on your chrame
browser and s managed by the server
component of our platform,

Key features:

o Report Abuse
Version: 1.3.1

Updated: August 22, 2012
Size: 60.1KB

Language: English
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Kapture

Brings results from external sources (Bing Search, WikiPedia and Dictionary) of a selected text,
while reading the judgment.

e Open a document in Manupatra
e Select and highlight the word/phrases you want to search on the web.

e A Know more option will be appearing, click on the tab to see the results from
WikiPedia and Bing.
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7 Municipality
Description:
A municipality is usually a single urban or
administrative division having corporate status
and powers of self-government or jurisdiction as
granted by national and state laws to which it is
subordinate.

Search History

These features assist the user to understand last searches in graphical format, so that one can see
the difference among those searches.

e Open Search history, you will see 2 tabs List / Map.
Click on List to view the list of last 20 searches done.
Click on the Map tab appearing on the page. On the left side of the frame you will see, your
parent / main searches.

e Tick on the checkboxes against any of the searches to see the history in graphical format.
You can see multiple search graphs by selecting more than one checkbox from the left
search history frame.

e To go back to the listing format click on the List tab.
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Renew Subscription

Contact Details

Mame Ram Kumar
Billing

MNoida
Address

Billing City| Mew Delhi

Billing
State

Delhi

Billing Zip | 201301

Billing
Country

India

Email aaa@bbb.com

Mobile 9999990099

Credit and Debit Card Accepted
Credit Card : Master , VISA

Debit Card :

State Bank of India

ICICI Bank (Only on ICICI PG)

HDFC bank debit cards & Metsafe Cards
Axis Bank

Deutsche Bank

Karur Wysya Bank

Corp Ban

Indian Overseas Bank

Kotak (Met Card)

Please update your GSTIN if applicable
G5T Reg. No.

PAN Mo.

Payment Currency

DPayment in Indian Currency INR

DPayment in American Currency (Dollar $)

Amount
INR

Confirm & Pay Back




